State Vs Usman
FIR No, 03/2020

Under Section 20 NDPS Acy
PS NDRS

17.06.2021

Proceedings conducted through Video Conferencing.
Present application has been filed on behalf of

accused/applicant named above for grant of interim bail.
Present: Sh Anil, Ld. Addl. PP for State (through VC).

L.d. Counsel for accused/applicant (through VC).

Heard. Perused.

A report has been received from concerned Jail
Supdt regarding medical condition of accused/applicant. As per
report, accused/applicant is to be operated upon and some
tests/X-ray are being conducted before operation.

Fresh report regarding medical condition of

accused/applicant be called from concerned Jail Supdt for
21.06.2021.

(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/17.06.2021




State Vs Naresh Thakur

FIR No. 61/2016

PS Crime Branch (Central)
CNR No. DLCT01-015923-2016

17.06:2021

File/matter taken up today in compliance of Office
Order No. 6/R/RG/DHC/2021 dated 14.05.2021 pertaining (o
pre-ponement of summer vacations and system of hearing of
matiers before Delhi District Courts w.ed. 17.05.2021 upto
30.06.2021.

Proceedings conducted through Video Conferencing.
Present: Sh Anil, Ld. Addl. PP for State (through VC).

Accused is absent.

Heard.

Mone has appeared for accused since morning.

Now, to come up on 08.10.2021 for purpose fixed.

I

(Deepak Dabas)
ASJ/Special Judge, NDPS
{Central) Tis Hazari Courts

Delhi/17.06.2021




Sqame Vs Lawia Ramm o5

FIR Ne. 1292616

PS Prashad Nagar

CNE Na. DLOCTRI-862115-2916

7 06 2021

.

Filemanrr taken up today in compliance of Office
Order Ne. 6 RRG/DHC202] dated 14.95.2021 periaiming 10
pre ponement of summer vacations and systzm of hearing of
mmarters before Defli District Courts well 17.55.2021 opto
062671

Procredines conducted through Video Conferencing.
Prpgery Sh Anil L& Addl PP for Seace (throngh VC).

Accesed persons Je SDSETL

Heard

Nome bas appeared for accused persons since

Now, to come up on 08.10.2021 for purpose fixed.

1

(Deepak Dabas)
ASISpecial Judge, NDPS
(Cemtral) Tis Hazari Courts

Delhi/17.06.2021




State Vs Rahis

FIR No. 439/2015

PS Civil Lines

CNR No. DLCTO01-001588-2016

17.06.2021

File/matter taken up today in compliance of Office
Order No. 6/R/RG/DHC/2021 dated 14.05.2021 pertaining to
pre-ponement of summer vacations and system of hearing of
matters before Delhi District Courts w.e.f. 17.05.2021 upto
30.06.2021.

Proceedings conducted through Video Conferencing.
Present:  ShAnil, Ld. Addl. PP for State (through VC).

Accused is absent.

Heard.
None has appeared for accused since morning.

Now, to come up on 08.10.2021 for purpose fixed.

(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts
Delhi/17.06.2021




State Vs Umesh Kumar

FIR No. 242020

PS H. Nizamuddin

CNR No. DLCTO1-005881-2021

17.06.2021

File/matter taken up today in compliance of Office
Order No. 6/R/RG/DHC2021 dated 14.05.2021 pertaining o
pre-ponement of summer vacations and system of hearing of
matters before Delhi District Courts w.e.f. 17.05.2021 upto
30.06.2021.

Proceedings conducted through Video Conferencing.
Present; Sh Anil, Ld. Addl. PP for State (through VC).

Accused is absent.

Heard.
None has appeared for accused since moming,

Now, 1o come up on 08,10.2021 for purpose fixed.

(Deepak Dabas)

ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts
Delhi/17.06.2021




State Vs Suraj and Ors

FIR No. 311/2019

PS Crime Branch (Central)

CNR No. : DLCT01-005133-2020

17.06.2021
File/matter taken up today in compliance of Office
Order No. 6§ R/RG/DHC/2021 dated 14.05.2021 pertaining to
pre-ponement of summer vacations and system of hearing of
matters before Delhi District Courts w.ef. 17.05.2021 upto
30.06.2021.
Proceedings conducted through Video Conferencing.
Present: Sh Anil, Ld. Addl. PP for State {through VE).
Both accused persons are stated 10 be in J/c but not
produced today.
Ld. Counsel for accused Suraj (through VC).
{.d. Counse! for accused Priyaranjan (through VC).

Heard.

L.d. Counsel for accused Priyaranjan submits that
accused Privaranjan had surrendered before concerned Jail Supdt
on 21.05.2021.

Now, to come up on ﬂB.ﬂTT’!_lf/ﬂr purpose fixed.

(D Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/17.06.2021




State Vs Sonam @ Tara Babu
FIR No, 98/20148

PS Pahar Ganj

CNR No. DLCTO1-007063-2019

17.06,2021

File/matter taken up today in compliance of Office
Order No, 6/R/RG/DHC/2021 dated 14.05.2021 pertaining to
pre-ponement of summer vacations and system of hearing of
matters before Delhi District Courts w.e.f. 17.05.2021 upto
30,06.2021.

Proceedings conducted through Video Conferencing.
Present: Sh Anil, Ld. Addl. PP for State (through VC).

Nane lor accused.

Heard.
File be put up on 08.10.2021 for purpose fixed.

&

(Deepdk Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/17.06.2021



Vrmed Bomenar Srovassava Vs Siate and Anr
AN TSN
CNE Ne. DLOT -T2

6. 2821

Filomater taken up todsy i compliance of Office
Order No. SRRGDHCIN2] dated 14052021 pertaining o
st_"\i—;‘ﬂ-ﬂwﬂm‘
matters before Delbs District Comrts wel 17652071 upts

Ihds NI

mmm\mm

T

oo T appelias
Sh Asil Ld Addl PP for Suse fe. respondest oo 1.

Nope for respondesi ae: 2
Heasd

\=mﬁwﬂﬁx;qﬂiﬂasweﬂas

respondent Do 1 SNCe mOMTERE

Macer &5 adiowned for 08.10.2021 for paspose




Aditya Sarda Vs Registrar of Companies
CR No. 82172018
CNR No. DLCT01-015637-2018

17.06.2021

File/matter taken up today in compliance of Office
Order No. 6/R/RG/DIIC/2021 dated 14.05.2021 pertaining to
pre-ponement of summer vacations and system of hearing of
matters before Delhi District Courts w.e.f. 17.05.2021 upto

30.06.2021.

Proceedings conducted through Video Conferencing.

Present:

None for petitioner.

None for respondent.

None has appeared for parties since morming.
Now, to come up on 11.10.2021 for purpose fixed.

P

(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/17.06.2021




mw—nms—uﬂ Py lod
3 %Na HETIS
58 Na. DE CTIE 9GS0 S

B

Fiemumer ies op wds @ compliance of Office
Order Yo 4R BG/DHEC 0T deted 14052621 pertaining o
Fr=gunemens of ammmer vacations and svstem of hearing of
mamers fefsre Delln Do Courss wef 17.85.2021 apto
IS N0T

Frucredings cymdected tirvesh Vides Couferencing.
Fneper Necme Bor sppeliaer
Serme Sor resprmEenT

Memer 5 adoomes for GRIA2021 for purpose

(Deegak Dabas)
ASISpecial fedge, NDPS
(Cemzal) Tis Hazart Coars

Deii/17 06. 2001




State Vs Shahanawaz
FIR No. 97/2019
Under Section 392/397/411/34 1PC

PS Lahori Gate

17.06.2021

Application taken up today in compliance of Office
Order No. 6/R/RG/DHC/2021 dated 14.05.2021 pertaining to
pre-ponement of summer vacations and system of hearing of
matters before Delhi District Courts w.e.f. 17.05.2021 upto
30.06.2021.

Proceedings conducted through Video Conferencing.

Present application has been filed on behalf of
accused/applicant named above for grant of interim bail.
Present: Sh Anil, Ld. Addl. PP for State (through VC).

None for accused/applicant.

Heard.
None has appeared for accused/applicant since

morning.
Application in hand is hereby dismissed for non-

appearance as well as for non-prosecytisn.

(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/17.06.2021



State Vs Bhola @ Sunil
FIR No. 78/2018
Under Section 394/34 1PC

PS Maurice Nagar

17.06.2021

Application taken up today in compliance of Office
Order No. 6/R/RG/DHC/2021 dated 14.05.2021 pertaining to
pre-ponement of summer vacations and system of hearing of
matters before Delhi District Courts w.e.f. 17.05.2021 upto
30.06.2021.

Proceedings conducted through Video Conferencing.

Present application has been filed on behalf of

accused/applicant named above for grant of regular bail.
Sh Anil, Ld. Addl. PP for State (through VC).

Present:

None for accused/applicant.

Heard.

None has appeared for accused/applicant since
morning.

Application in hand is hereby dismissed for non-

appearance as well as for non-prosecution.

(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts
Delhi/17.06.2021



State Vs Suresh @ Subhash
FIR Neo. 1112017

Under Sectien 307/120B/34 IPC
PS Sarai Rohilla

17.06.2021

Application taken up today in compliance of Office
Order No. 6/R/RG/DHC/2021 dated 14.05.2021 pertiiﬂiﬂg 1w
pre-ponement of summer vacations and system of hearing of

matters before Delhi District Courts w.e.f. 17.05.2021 upto

30.06.2021.
Proceedings conducted through Video Conferencing.

Present application has been filed on behalf of

accused/applicant named above for grant of regular bail.
Sh Anil, Ld. Addl. PP for State (through VC).

Present:
None for accused/applicant.
Heard.
None has appeared for accused/applicant since
moming.

Application in hand is hereby dismissed for non-

appearance as well as for non-prosecution.

e

(Deepkk Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts
Delhi/17.06.2021



State Vs Rahul @ Judi

FIR No. 14%/2017

Under Section 302/392/394/397/411/34/1208 IPC Riw Section
27 Arms Act

PSs Saral Rohilla

17.06.2021

Application taken up today in compliance of Office

Order No. 6/R/RG/DHC/2021 dated 14.05.2021 pertaining to
pre-ponement of summer vacations and system of hearing of
matters before Delhi District Courts w.e.f. 17.05.2021 upto
30.06.2021.
Proceedings conducted through Video Conferencing.
Present application has been filed on behalf of
accused/applicant named above for grant of interim bail.

Present: Sh Anil, Ld. Addl. PP for State (through VC).

None for accused/applicant.

Heard.
None has appeared for accused/applicant since

moming,
Application in hand is hereby dismissed for non-

appearance as well as for non-prosec

(Deepik Dabas)

ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts
Delhi/17.06.2021




State Vs Urmila

FIR No. 238/2018

Under Section 302/34 1PC
S Sarai Rohilla

17.06:202]

Application taken up today in compliance of Office

Order No. 6/R/RG/DHC/2021 dated 14.05.2021 pertaining to
pre-ponement of summer vacations and system of hearing of
matters before Delhi District Courts w.ef. 17.05.2021 upto
30.06.2021.

Proceedings conducted through Video Conferencing.

Present application has been filed on behalf of
accused/applicant named above for grant of interim bail.
Present: Sh Anil, Ld. Addl. PP for State (through VC).

None for accused/applicant.

Heard.
None has appeared for accused/applicant  since

morming.
Application in hand is hereby dismissed for non-

appearance as well as for non-prosecution.

(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/17.06.2021




State Vs Rahul S/o Vijay Sharma
FIR No. 32/2020

Under Section 302/201/34 1PC
PS Wazirabad

17.06.2021

Proceedings conducted through Video Conferencing.
Present application has been filed on behalf of
accused/applicant named above for grant of interim bail.
Present:  Sh Anil, Ld. Addl. PP for State (through V).
IO is also present (through VC).
Ld. Counsel for accused/applicant (through VC).

Heard. Perused.

10 seeks sometime to verify medical documents
filed by Ld. Counsel for accused/applicant.

Time is granted.

Now, to come up on 18.06.2021 for filing of report
by the 10 as well as for arguments and disposal of application in
hand.

(Deepak Dabas)
ASJV/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/17.06.2021




State Vs Bali Khan
FIR No. 54/2020
Under Section 20/39 NDPS Act

Ps Crime Branch

17.06.2021

Proceedings conducted through Video Conferencing.
Present application has been filed on behalf of
accused/applicant named above for extension of interim bail.

Present; Sh Anil, Ld. Addl. PP for State (through VE).

10 is also present (through VC).
Ld. Counsel for accused/applicant (through VC).

Heard. Perused.
10 submits that the concerned Doctors have

informed him that no record is available in their hospital

regarding medical documents filed by accused/applicant along

with present application. It is further submitted that the

documents furnished by accused prima facie appear to be forged.
Accused/applicant is directed to get his RTPCR test

done today itself under supervision of the IO and at the

lab/hospital told by the 10,
Accused/applicant is directed to mark his attendance

before 10 on each and every date till 21.06.2021 through VC.
Now, to come up on 21.06.2021 for arguments and

disposal of application in hand.
Copy of order be sent to 10 as well as Ld. Counsel

for accused/applicant through e-mail/whatsapp forthwith.

(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/17.06.2021




